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OQ‘SQNO 203/96. . . -

v Date of Orcder: 15-2-96,

Eetween: s . :
Ch.Iylaiah- ees Applicant.

And

1. Unien‘ef Lndia rep. by its Secretary to Government,
Department of Envoronment & Forests Paryavaran

‘Bhavan, (G0 Complex, Laahl Road, New Delhi-110 003,

2, Unien Public Service Cammission, rep.by its Secretary,
Dhelpur House, New Delhi, )

3. The Selection Committee o nstituted Under Rule 3
of the Indian Ferest Service {Appgintiaante by projetion),
Regulations, 1966, rep.by its Chgirman, Secretarlat
Buildings, Hyderabad.

The Government of Andhra Pradesh rep.hy its Chiéf
Secretary, Secretariat, Hyderabad.

. 5. The Principal Secretary te Gevernment, ,
Forest and Enveronment” Department, Secrewariat

Buildings, Hyderabac. )
6. The Principal Chief Conservation eof Forests,
. ' Government of Andhra Pradesh, Aranya Bhavan,
Salfébad ,Hyderabad .-

Respondents.

“or the applicant :- Mr.,S.Satyam Reddy,lGSC,

or the R dent M M.R.Devaraj, $r.Sesc,
For the Réspondents: L.
' ' sr./add.cesc r.I.VRK.Murthy,for State of A, P,

THE HON'BLE It’;'R.JUSTICE V.HEELADRI RAO : VICE‘-CPJ«ISMMJ

THE HON'BLE MR.RZRANGARACAN 3 MEMBER(ADMN)
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0,A,No,203/96.

JUDGEMENT | Dt:15.2.96

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE)

Heard Shri S.Satyam Reddy, learned counsel for
the applicant, Shri N,R.Devaraj, learned standing
counsel for the respondents 1 and 2 and Shri IVRK

Murthy, learned special counsel for the State of Andhra

Fradesh,

2. The applicant in this OA joined as Assistant
Conservator of Forests in State Forest Service of A,P,
in the year 1982, He was made full member of the
service w.e.f. 8.3.83, An Assistant Conservator of
Forests of the State Service is eligible to be considered
for Indian Forest Service cadre if he is put in 8 years
of service in that grade'and-also?ggggzgggh member'of
that service. As the applicant had fulfilled the
‘eligibility condition, he will be eligible for conside-

ot ration for appointment/pmeotion to the IFS cad;e
w%;g\effect from 1.1,1991, It is stated that oﬁe
Sﬁri'R.Sriramulu vho is junior -to the applicant
*  has been promoted earlier to the applicant: to- IFS

cadre. Shri R.Sriramulu is junior to the -applicant

as is evident from the seniority list issued by the

oStage Government in Ref.No.I?S&O/QS-M1; dt. 7.12,95

(o>

3. The applicant in this O isifimilar to the
applicants in OAs 158 and 159/96 whichlwas disposed of

| on 9.5.96 wheréin~both"of ﬁs-wereaparties~to the '

judgement, - In view of this, we feel that same direction
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3. Chairman,. The Gelection .Cemmittee,constituted

= = (Mppainted by promatien), 'R .egulatdons, 1966, K
Secretariat,Buildings, Secretarlat Hydcrabad.

=t

4, The Ghief Secretary, to Govornment Df Andhra

- =

Secretary to Government, Department of
Environment & Forests, Paryavaran Bhavan,

CGO Complex, L@dhl Read, New Delhl-llo 003,
L t" R 4. P ey .

Secretary, Hnisn Public Service Commlssion,

Chelpur Horuse,lew: Delhi, - |+ = )

under Rule 3 of the Indian Ferest Service

dtn.\ ta-="mn . -y r

~Pradesh, Secr=tariat, Hyderabad., ..

The PrlnClpal Secratary te Gevernment

Ferest and Envireonment Department, ecretarlat
‘Bulldlngs, Hyderabdd

1 N - Sa b
The Prlncipal Chief Conservation of Forests,
Government -af tAndhra Pradeshk Aranya Bhavan,
aal‘abad Hyderabad
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7. One caoy to Mr. a.Satyam Reddy,CGSC, CAT Hyd.
"8. one copy €0 ﬁr.N R DCVaraj sr.cG3E, CAT,Hyé,
1.9, ‘Orie~3pxx “copy ‘td Library;CAT;Hyde +» ~+
10. One épéf; éépﬁ: oo
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as given in OAs 158 and 159/?6 has to be given. There
is no doubt th;t the appliéant had qualified for
consiéerétion for appointmené by promotion to IFS
cadre ‘on or after 1.1.1989 in view of the proceedings
:datéd.?.iZ.IQQS_referred to above. - Hence he should
alsg be conéideréd.by thé éele;t Coﬁmittee, which met
after 1.1.1989 ifaﬁis juniOr.as per tha‘proceedings
at. 7.12.1995‘was considered fo£ appointment by promotion
to the IFS cadre, The’applidant:is also eligible for
all conse@uential benefits on par w;th ﬁis junior who
has been promoted oﬁ the basié of the Select &ommittee
:proéeediégskif hé_ig %eiected. If he is not found fit
in the first instance for appointment by promotion-to
IFS cadre, he should algo be considered for the subse-
\\ quent selection and if any of his juniors in this3
selection had been appointed to 1FS, the appiicant
should also be -appointed to IFS if he'is found.fit
and consequential benefits granted to him on par with

his junior in that select list.

[ o
4. - The respondents ¢to corply with the above dire-

ctions within four months from the date cf receipt of

a copy of this order,

5. The OA is ordered accordingly &t the admission

stage itself, Neo costs./7

5“(~5~_,z;,,,f—«—§;i, ‘ }ﬂQQMAJyhx_H‘H;;HQK
{R .RANGARAJAN) . (V,NEELADRI RAQ)

MEMBER (ADMN.) VICE CHAIRMAN .
- N

DATED: 15th February, 1996, - f ﬂ_’%ﬁsa
Open court dictation Dy.Registrar(Ju
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TYPED BY | . CHECKED BY

, : - COMPAKED BY © APPKOVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYCERABAD

" '
*+ THE HON'BLE MR.JUSTICE V.NEELADRI RAQ

VICE CHAIRMANN __—"

AND

THE HON'BLE MR.R.RANGARAJAN : M{A)
d

Dated:zur:é}w 1

- ~1996

", |
0.A.No. 9——()8/76‘

-t

-

I-B-A-.N-O-.——— ' ‘_( vloy -:‘VTC. ) L
Admjtted and Interim dlrectlons
issued.

Allowed,

Disposed ~f with dlrectl M
s A
Dismisded. 6? fﬁ“”“‘%/ ﬁVTZ_

Dismiss d as withdrawn.
Dismissed, for default.

. ‘. - Ordered/R _J:ec_tec_i. |
| - ; L ; ﬁb:order aj to COStS1Lf4/L,¢%'%mJ&L~
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